THE BANKING REGULATION (AMENDMENT) AND
~ MISCELLANEOUS PROVISIONS ACT, 2004 .

[20th December 2004 ]

. An Act further to amend the Bankmg Regulat1on Act, 1949 and the Depos1t ,

Insurance and Credit Guarantee Corporatlon Act, 1961

- BE it enacted by Parliament in the Fifty-fifth Year of the Republlc of Indla o

as follows —
. CHAPTER I |
) ’PR‘ELlNllNARY‘ ,
: Shorttitle‘and_ . | (1) This Act may be called. the Bankmg Regulatlon (Amendment) and |
f,fe'f,i',’em'f Mlscellaneous Provisions. Act, 2004. ‘ _
' (2) Save as otherwnse provided in this Act the provisions of thlS Act shall be deemed -
to have come ‘into- force on the 24th day of September, 2004 '
| CHAPTER II
o AMENDMENTS TO THE BANKING REGULATICN Acr, 1949
Amendment of 2. In Part V of the Bankmg Regulatlon Act, 1949 (hereafter in thls Chapter referred to

section 56 of Act a5 the principal Act), in the provisions of the principal Act as applled to, or in relatlon to, co-

10 of 1949. operative societies, by section 56,— -

(D insection 5 of the prmclpal Act as amended by sub clause (7) of clause (¢)
* of the said section 56,— : : : ,

(4) after clause (ccii), the followmg clause shall be mserted and shall be

deemed to have been inserted thh effect from the 1st day of March, 1966 '

namely —

' “(cciia) “co-operative society” mieans a society registered or deemed

to have been registered under any Central Act for the time being in force’
relating to the multi-State co-operative societies, or any other Central

~ or State law relatmg to co-operatlve socletles for the time bemg in
. force, s :
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(ccmb) “multl-State co-operatlve socnety eans a multi-State co-
i ‘ ] ‘der any Central Act for the time

:(a)k inolicernice;:granted. to.a:multi=State¢o-operative society by the
. Reserve Bankunder sectioni22; whlch ‘was subsisting on the date of com-

. mencement of the Banking Regulation' (Amendment) and Miscellaneous'
Provisions Act, 2004, shall be.invalid or be deemed ever to have been

the Reserve Bank under section 22, ‘which'was subSIStmg on the date of

jcarrymg on banklng busmess was'pending with the Reserve

ik ‘that the licence

co-operative bank

being conducted i ina manner detrlmental to the i
)¢ of the ‘multis State co-operatlve bank or for securmg the proper manage-
sary so to do, the

“not exceed five'years

ned in any law or, jndgment deliv-

the. Bankmg Regulatlon (Amendment) and Miscella- _

,,operatlve soc1ety whose application for grant.

ses shall be substi-

t of the depositors. -

Validation of

‘licences

granted by
Reserve Bank
to mufti-State

co-operative

societies.

Supersession

" of Board of di-

rectors of a
multi-State co-

" operative bank.




* Order of wind-

"~ ing up - of
multi-State co-

. pperative bank

“to ‘be final in
certain- cases.
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s to the Administra-

(b) all the powers functions and dutles which may, by or
he i of the Mnltl-State :

f 'tion‘or accountancy'to ‘assist the' Administrator m‘dlscharge of his duties.
: Such»mles of; prooedure asmay be specified by the "Reserve Bank.

nk shall be such as

' ratnve bank no person shall

 The Administrator. appointed under sub-s ction (2) shall vacate

rative society has been constitute

S

3A of the Deposit
as an msured bank

stirance and Credlt Gua
and subsequently —_—

for shall be bound to

the Board of direc-

ed in‘any other law or in any -

oe lmmedlately after: the Board of dlrectors of the multl-State co-0p- -

bemg an ehglble :

(a)in pursuance ofa scheme prepar -d with the prevnous ap- ‘
_proval of the Reserve Bank under section 18 of the. Multl-State Co- -
operatlve Socletles Act 2002, an order sanctlomng a scheme of

and other directors as
all vacate their offices

39.0£2002.

anking, administra- .

(b The commnttee shall meetat such times and places and observe‘ .

,ator and the mem-

470£1961.

390f 2002,
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compromlse and arrangement or reorgamsatlon or reconstructron
has been made; or

(6) on requlsntlon by the Reserve Bank, an order for wmdmg
p of the ‘been made under sec-
tion 87 of thejMul tate'Co-op rative Socie ‘sAct, 2002 or

002,

(¢) an order for the supersessnon of the Board and the ap-'

pointment of an Admmnstrator therefor has been made under sec-
tlon 36AAA :

such’ order for sanctlomng the scheme of compromlse and arrangement or
reorganisation or reconstruction under clause (a) or the winding up of the
muiti-State co-operatlve bank under clause (b) or an order for the super-
session of the Board and the appointment of anAdmmnstrator under clause
‘,(c) shall not-be llable to be called in question in any manner.

i - 36AAC. Where a multi-State co-operatnve bank, being an insured
* bank within the meaning of the Deposit Insuranc and it Guarantee
.;,?Corporatlon Act; 1961 is wound up and the n ‘Corpora-
..., tion has become llable to the depositors’ of: the msured bank under sub-
*section (/) or sub-section (2) of section 16 of that Act, the Deposit: Insur-
- ance Corporation shall be relmbursed by the llqu~dator or such other per-
ostisondinithe cnrcumstances, ‘to” the" extent ‘and’ m the ,anner provnded m
sectlon 21 ofthatAct” N N L N R

191,

~ (zab) ‘in section 36AD, sub-sectnon (3) shall be omntted

.. tohave been substltuted wrth effect from the. lst.day of. March 1966

CHAPTER AY

REPEAL AND SAVING

: 4. (1) The Bankmg Regulatlon (Amendment) and Mlscellaneous Provrsrons Ordi-
+ 3 0f 2004, nance, 2004 is hereby repealed

(D Notwnthstandmg such repeal methmg done or any action taken under the

of 1;;9; | Bankmg Regulation Act, 1949 and the Deposit Insurance and Credit Guarantee Corporatlon

of 1961.  Act, 1961, as amended by the said Ordinance shall be deemed to have been done or taken :

under the correspondmg provrsnons of those Acts as amended by this Act

Reimburse-
ment to De-
posit [nsurance
Corporationby
liquidator or

~‘transferee

banlg. _ -

#

? ‘Amendment of ’
- section2ofAct
470f1961.

Repeaf and
saving.




